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T th± 	tlio :lon, 

the validity of the order dated 7.7.87 whereby he was 

sought to be reverted to the post of 'Furnaceman 3  (scale 

0•  950-1150). 	ccording to him, he was placed on panel 

o it- office order No.133 dated 20.6.1986 (Annexure 	1) - 
one henceJthe impugned order is bad in law and it is 

prayed that the same be quashed and set aside. 

When the application was admitted, he has been 

protected by interim relief. Consequently, he continues 

to h:ld the same post. In the meantime the respondents 

hev filocT :1o:ir roely contesting the application on the 

-00]fl, 

:. 	the 1yo:tt1;r came U f r j1:0.0.2 100, WE h ye 

Mr. G.A.Pandit and Mr. N.S.Shevde, the learned 

counsel for the petitioner and respondents respectively. 

It is conceded that the petitionerA bawwn now 

continued to officiate on regular basis as 'Furnaceman' 

in Tool Room Shop with effect from 7.9.88 against the 

existing vacancies, vide office order No.255 dated 

8.9.1988. 

4. 	In view of the aforesaid order, the application 

has become infructuous. It is however stated by the 

learned counsel Mr. G.A.Pandit that the petitioner has 

some grievance in respect of his posting in Tool Room 

Shp, for which he will make his representation to the 

nompetent authority of the Railway Administration and 

n case, he is left with any criovances aftele 
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Mr.G.A.Pandit and Mr,N..Shevde, the learned 

counsel for the applicantL and the respondents present. 

At the reqw St of the parties, the case is adjourned. 

Registry to fix the case after a fortnight.for final)iearini 
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